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Vfe have heard the learned counsel for the

petitioner. From the paper, it appears that respondents

have issued a let .er to the division head where the

petitioner is working stating that his claim for regularisat ion

w.e.f. 23.7.76 in the cadre of A.A.O for promotion quota is

under is under consideration of the Competent Authority.

Since the respondents are considering the matter for

providing the relief to the petitioner, he should have no



grievcDcs at this stage. Vte, therefore, dismiss

the O.A. as premature, Hov^ver, the petitioner has

the liberty to approach the Tribunal, if so

advised, in the case of the adverse decision

being taken by the respondents.in accordance with

1 aw.
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